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[Shri Bhupesh Gupta] particular part of 
the Rule. Now, therefore, let us return to the 
rule and let somebody from the Business 
Advisory Committee be designated to move 
a motion of this kind. Then let this motion 
be discussed and accepted with or without 
discussion. In no case, Sir, you can do that. 

MR. CHAIRMAN : I will bear all these 
observations in mind. But today what I have 
done is just to obtain the consensus  of the 
House.   That  is  all. 

 

SHRI PITAMBER DAS (Uttar Pradesh) : 
Since this is a matter of procedure, it is 
precisely because of this Rule that we 
wanted the Leader of the House to an-
nounce   the  business.... 

MR.    CHAIRMAN  :    I    understand 
this. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh)' : Continually the practice has been 
either the Leader of the House or the 
Chairman puts it for the general approval 
and if the House objects, then it can  take  it  
up 

MOTION OF THANKS ON THE PRE-
SIDENT'S  ADDRESS 

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) : Sir, I beg to move 
that an Address be presented to the Presi-
dent in the following terms  : 

"That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the address 
which he has been pleased to deliver to 
both Houses of Parliament, assembled 
together   on   the   23rd   March,   1971." 

Mr. Chairman, I have the greatest 
privilege of moving a vote of thanks for the 
excellent speech that the President has 
delivered in the session of joint Houses of 
Parliament.   Sir, while I commend my 

motion for acceptance of this House I will 
be failing in my duty if I do not mention the 
ugly behaviour of one of the Members of 
this House, Shri Raj Narain, which he 
indulged in on the 23rd March while the 
President was delivering his Address. Sir, 
he has disgraced us. He has disgraced the 
whole democratic system, the Parliamentary 
democracy in India and it will be in the 
fitness of things to move a motion to 
suspend him for the rest of the session from 
the deliberations of this House. 

This morning he stood up on a point of 
order. He said something about the Rajahs 
getting privy purses. There is a proverb in 
Bengali "Bhuter Mukhe Ram Naam," the 
Bhoot uttering Ram Naam. 1 have seen him 
how he behaved when this privy purse 
question came up before this very House. It 
was the right reaction of Shri Rajnarain and 
the members of his great grand alliance that 
stood by the Rajahs for the continuance of 
the privy purse which we wanted to prevent. 
It was Mr. Rajnarain and his great 'Grand 
Alliance" partners who frustrated the very 
purpose of the abolition of privy purses. 
Now Mr. Rajnarain is coming up before the 
House demanding the abolition of privy 
purses. Sir, we know he has not vet  been  
humiliated... 

 
MR.   CHAIRMAN   : This  is no  point of 

order.   Please sit down. 

SHRIMATI PURABI  MUKHOPADH- 
YAY : If Mr. Rajnarain had any sense of 
decency, he should have resigned long back 
after his defeat in the election. Sir, we are 
ashamed to sit in the same House 

MR.  CHAIRMAN   : This is no point of  
order.

 
MR.  CHAIRMAN   :   No interruptions, 

please. 
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with Mr. Rajnarai I after his ugly behaviour 
yesterday in the joint sitting of the two 
Houses. 

Sir, Shrimati In.lira Gandhi, the architect of 
democratic India, has triumphed over all the 
vilificatic n, all the mud-slinging and all the 
man pulations of the 'Grand Alliance.' The 
result is, we see people crossing over. The 
process of crossing over has ahead} started. 
The S. V. D. Government in Uttar Pradesh is 
tottering on its legs. The Chief Minister 
there, after getting def ated in the election, is 
still continuing is the Chief Minister. We are 
ashamed o see that parliamentary practice in 
Uttar Pradesh has gone down to such a level 
tha; a defeated Chief Minister does not resign    
ohintarily from his post. 

 
SHRIMATI    ITJRABI MUK.HO- 

PADHYAY : Plase sit down, You may say 
whatever youi have got to say after I finish. 

Sir, in Mysor where we won all the Lok 
Sabha seat . where the people gave their 
verdict in unequivocal terms, there also the 
membt-s have started crossing the floor. We 
i do not mind it if those people who believe 
in our ideology, who have made some 
mistake due to the manipulations of the 
Congress (O) leaders, the Syndicate leaders  
want to come back. Our doors wil! be open 
to those people who will stand by our 
pledges and support our programme for a 
socialist India. We welcome them. We 
welcome those members of thi Rajya Sabha 
who want to change their side and sit with 
us, giving their pledge to support all our pro-
grammes. But v e will not easily accept 
those people who are responsible for de-
grading the Congress organisation, our 
parent body, b; working hand in glove with 
the 'Grai J Alliance' people. We hate to sit 
with hem, to take them among ourselves. 

Sir, the perio.l of uncertainty in India is 
over. A resi lution was passed by the 
Syndicate   Worl ing   Committee   expelling 

Shrimati Indira Gandhi from the party. And 
now the people have given their verdict. 
The people who tried to expel her from the 
Congress have themselves been expelled 
from the political scene of India. The people 
have stood by our great leader, the 
unquestioned leader of the nation, Shrimati 
Indira Gandhi and have extended their 
support to all her programmes and policies 
to ameliorate the distress of the poor people. 
Where is the slogan "Indira hatao" now ? 
All those people who were shouting this 
slogan have been driven out from the 
political scene. Those people who challenged 
her leadership are no more in Parliament, no 
more in the Lok Sabha. Though we feel 
proud about the confidence which the 
people have reposed in us, we feel humble 
because of the great confidence they have 
shown in us. Let us try to come up to their 
expectations. Let us try to do our best to 
save the country from the clutches of the 
dark forces, from the clutches of the right 
reactionaries, from the clutches of the left 
adventurism. On the Indian political scene 
the right reactionaries and left adventurism 
have been ended, ended by the people. The 
people gave their verdict in our favour. 
What do we see today in West Bengal, in 
Gujarat and in Mysore, the strongholds of 
the Cong(O), the Syndicate ? They are six-
teen in number in Parliament, in the whole 
of India. From West Bengal only two 
Members have come—one is Shri P. C. Sen 
against whom we did not set up any 
candidate, and the other is from some other 
constituency. None of the giant of the 
Syndicate is there now. They are all gone, 
gone with the wind, gone by the verdict of 
the people. The rajas and the maharajahs of 
the Grand Alliance, of the SVD, have come 
in driblets. I can tell you the moment we 
come up with the Bill for the abolition of 
the Privy Purses the true colours of Shri 
Rajnarain and others will come up before 
this House. 

[MR.  DEPUTY CHAIRMAN  in  the Chair] 

I entirely agree with Mr. Bhupesh Gupta 
and I would request the Prime Minister who 
is present here now to introduce the Bill for 
the abolition of the Privy Purses. We are not 
lacking in numbers and we can amend the 
Constitution, if it is necessary. The people 
have also given us the assurance that they 
will support all our progressive legislations, 
all our progressive measures. The Prime 
Minister is inspired by the confidence which 
the j people have shown in all her activities, 
in all her  utterances,   in  all   her   move- 
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[Shrimati Purabi Mukhopadhyay] 
merits. I would only request all honourable 
Members of this House to forget their party 
affiliations at the moment, stand by the 
Prime Minister and do their best for "garibi 
hatao". This was the slogan on which we 
fought our election. Stand by the Prime 
Minister, the unquestioned leader of the 
nation, to save the country, to save rural 
Bengal, to save the people of rural India, to 
save the distressed, the depressed and the 
downtrodden people of India. 

Sir, with these words I again commend 
my Motion for acceptance of this House.* 
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MR.    DEPUTY    CHAIRMAN    : The 
Motion has been duly moved and seconded 
that an Address be presented to the Pre-
sident   in   the   following   terms   :— 

"That the Members of the Rajya Sabha 
assembled in this Session are deeply 
grateful to the President for the Address 
which he has been pleased to deliver to 
both Houses of Parliament assembled 
together  on  the   23rd   March,   1971." 
There   are   86   amendments. 

 SHRI DWIJENDRA LAL SEN GUPTA 
(West Bengal) : Sir, I move : 

1. "That at the end of the Motion,   the 
following be added, namely :— 

'but regret that the Address makes no 
reference to the heroic struggle of the 
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people o Bangla Desh (East Bengal) 
for securing human rights and against 
despotic  military rule.' " 

2. "That at the end of the Motion, the 
following b   added, namely :— 

'but re ret that the Address makes no 
reference to the urgency of granting 
unemplo: ment allowance or subsidy 
to  the   i nemployed.' " 

3. "That at the end of the Motion, the 
following  1 e added,  namely :— 

'but re. ret that the Address makes no 
reference to the needs of recasting 
Fourth I ive Year Plan to arrest rise in 
prices of essential commodities of life 
and    curb monopoly.' " 

'SHRI RAJ NARAIN  : Sir, I move : 
4. "That at the end of the Motion, I 

the following be added, namely :— 
'but re :ret that the Address throws 

no light in the reasons for dissolving 
the Lok Sabha immediately after its 
last meeting.' " 

5. "That it the end of the Motion, the 
following b   added, namely :— 

'but regret that the Address makes 
no menti m of the reasons for revising 
the procedure of counting of ballot 
papers aler the President called upon 
the votci to elect their representatives.' 
" 

6. "That  it the end of the Motion, the 
following be added, namely :— 

'but re gret that for removing the 
increasini unemployment, poverty, 
dearness md economic disparity in the 
Country, the Address does not lay stress 
on he urgent need of forming a tillers' 
patoon, an irrigation service ! corps am a 
team for the expansion of I education. 
and on limiting the maximum income 
uid expenditure at fifteen hundred 
rupees per month, and on fixing the 
selling price of the essential commodi ies 
within the range of one and a ha f times 
of their cost price.' " 

7. "That at the end of the Motion, the 
following  be  added,  namely :— 

'but re; rel that the Address makes no 
mention f the desirability of reserving at 
least s sty percent of the places in all 
spheres i f life for Harijans, poor and 
down tro Idcn Muslims, and'Adivasis.' " I 

8. "That at the end of the Motion, the 
following to added, namely :— 

'but regret that the Address does not 
draw the attention of Government to-
wards curbing the misuse of the All 
India Radio by it.' " 

9. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address does not 
emphasise the democratic necessity of 
making the Election Commission a non-
Government body.' " 

10. "That at the end of the Motion, 
(he following be added, namely :— 

'but regret that the Address does not 
outline the arrangements made by 
Government for handing over the 
authorised Banks to the Nations.'" 

11. 'That at the end of the Motion, the 
following be added,  namely :— 

'but regret that the Address docs not 
throw light on the pitiable plight of 
agricultural and industrial labour and 
Government employees.' " 

12. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address does not 
outline a policy for solving the various 
problems faced by students and the 
teachers.'" 

13. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
lay emphasis on the need of the hour to 
effect radical changes in foreign policy, 
educational policy, industrial policy and 
agricultural policy.'" 

14. "That at the end of the Motion, the 
following  be added,  namely :— 

'but regret that the Address does not 
draw the attention of Government to the 
growing danger posed by shrinking 
national borders.' " 

15. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address fails to 
caution Government against the crisis 
caused by continuously increasing 
foreign and indigenous loans.' " 
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[Shri Rajnarain] 
16. "That at the end of the Motion, 

the following be added, namely :— 
'but regret that the Address does not spell 

out a policy to free the country from the 
menace of increasing tension between 
Hindus and Muslims." " 

17. "That at the end of the Motion, the 
following  be added,  namely :— 

'but regret that the Address does not lay 
stress on striking a just balance between the 
prices of essential agricultural produce and 
industrial products in order to bring about 
an egalitarian society and a four-pillar 
State.' " 

18. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address fails to draw 
the attention of the nation to the failure of 
Government in evolving a socio-economic 
and political order in which the innocent 
people of the country may get rid of official 
and non-official corruptions and their hands 
may be strengthened by the decentralisation 
of State power and money power and the 
nation may be freed from the illusion of 
hypocritical socialism so that true socialism 
may be ushered in.' " 

(Amendment Nos. 4 to 18 also stood in the 
names of Shri Nageshwar Prasad Sahi, Shri 
Sitaram Singh and Shri Codey Murahariy 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : Sir, I move : 

19. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address fails to refer to 
the serious malpractices and irregularities 
that have taken place in the conduct of the 
recent mid-term Elections, particularly in 
respect of abuse of Governmental 
machinery by the ruling party at the centre 
and extremely defective electoral roll.'" 

20. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address fails to refer 
to— 

(a) the serious misuse of the Go-
vernmental machinery particularly All India 
Radio and Television for the promotion of 
the electoral prospects of the ruling party at 
the centre and the steps taken by Go-
vernment to allay public misgivings 

in this regard through a high powered 
independent probe ; 

(b) the fact that the electoral rolls used in 
the recent mid-term Elections were 
extremely defective as a result of which 
millions of bona fide electors have been 
cheated of their right of franchise ; 

(c) the concrete steps to be taken to solve 
the problems of unemployment and rising 
prices ; 

(d) the measures Government proposes to 
take to compel Pakistan to make amends for 
the hijacking incident and to hand over the 
hijackers to India ; 

(e) An independent foreign policy that 
should now be chalked out ; 

(f) the fact that for an independent 
gn   and   defence   policy,   India 
must become a nuclear power ; and 

(g) the fact that the Fourth Five 
Year Plan would be overhauled lo 
make Indian economy self-reliant, 
dynamic and employment-oriented.' " 

(Amendment Nos. 19 to 20 also stood in 
the names of Shri Lai K. Advani and Shri J. 
P. Yadav.) 
"- SHRI NAWAL KISHORE (Uttar Pra-
desh) : Sir, I move ; 

21. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address makes no 
mention about the failures in Plan 
implementation.' " 

22. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address gives no 
indication about the specific schemes to 
solve the crucial problem of unemployment.' 
" 

23. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address gives no 
indication of any immediate solution to 
tackle the problem of inflation and rising 
prices.'" 

24. "That at the end of the Motion, 
the following be added, namely :— 
'but regret that the Address gives no 
indication  about  the mobilisation  of 
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resources fo: the fulfilment of the socio-
economic o ijectives mentioned therein.' 

25. "That at the end of the Motion, the 
following   >e added, namely :— 

'but regre that the Address makes no 
reference ah>ut the non-fulfilment of the 
commitr ents made to the scheduled 
castes, scheduled tribes and backward 
classes in th   Constitution.' " 

(Amendment I' ts. 21  to 25 also stood in 
the names of Shi   Ganeshi Lai Chaudhary.) 

SHRI A. D. ! IAN! (Madhya Pradesh) : 
Sir, I move : 

27. "That a   the end of the Motion, 
the following   e added, namely :— 

'but regret that while the Address has 
made eforences to the General Elections 
an I the verdict of the people, it does not 
ontain any scheme of reform of eleeions 
and their procedures which woi.ld ensure 
the adequate reflection of ;he true will of 
the people.' " 

28. "That at  the end of the Motion, 
the following ie added, namely :— 

'but regre: that, while the Address ' 
mentions the Government's social 
objective of ceiling on urban property, it 
does not mention the need for a 
preliminary enquiry State by State about 
the a equacy of ceiling from the point of 
view of social justice so that distorti ^ns 
and inequalities do not appear in the picture 
when the social ] objective  is  
implemented.' " 

29. "That i    the end of the Motion, 
the following be added, namely :— 

'but  regrat  that  while the Address 
contains  refrences to  unemployment '] it 
has not    nnounced any measure of 
immediate    nancial relief in the from | of 
an alio* ance to those who have i been    
un-em lployed    for   over    three years.' " 
VSHRI   J. P.      YADAV  (Bihar)   :   Sir,   
I move : 

30. "That a  the end of the Motion, the 
following be tided, namely :— 

'but regrt | that the Address does not 
throw any 1ight on the high handedness 
and irregul; ities perpetrated during the 
last Genera; Elections, such as misuse of 
money lower, publicity by Radio 3 
RSS/71-2 

and Television for the new Congress, 
delayed counting of ballot papers by the 
Election Commission, sudden changes 
made in the procedure of counting of ballot 
papers, non-availability of correct Electoral 
Rolls, ignoring of the use of physical force in 
elections and not making arrangements for 
casting votes peacefully, freely and 
fearlessly." " 

31. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that there is no directive in the 
Address for the constitution of an Enquiry 
Commission to go into the allegations made 
by prominent persons of the country in 
regard to the misuse of authority during the 
recent General Elections and the 
manipulation of election results." " 

32. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not throw 
any light on the problems of poverty and 
unemployment which are the outcome of 23 
years of Congress rule and on the means of 
solving them by enshrining the 'Right to 
Employment" as a Fundamental Right in the 
Constitution through a Constitutional 
amendment.' " 

33. "That at the end of the Motion,, 
the following be added, namely :— 

'but regret that there is no indication in 
the Address in regard to the granting the 
right of franchise to persons in the age 
group of 18 to 21 years." " 

34. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address makes no 
mention of granting interest-free loan to 
farmers for a period of five years for 
procuring implements, seeds and fertilisers 
so that the country may be self-sufficient in 
food in a short period of lime." " 

35. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
indicate that the national income could be 
increased by 10% by making the Plan a 
Swadeshi Plan and by not depending on 
foreign money for its implementation.' " 
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[Shri J. P. Yadav] 
36. "That at the end of the Motion, I 

the following be added, namely :— 
'but regret that the Address makes 

no mention of the number of thi un-
employed and semi-employed educated 
persons, specialists and others in the 
country and of the means of providing 
them employment without taking re-
course to slogan-mongering.' " 

37. "That at the end or the Motion, the 
following be added,  namely :— 

'but regret that the Address docs not 
spell out the measures that should be 
taken to solve the problem of non-
availability of drinking water in lakhs 
of villages in the country.' " 

3S. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address does not 
throw any light on formulating a Mas-
ter Plan including a programme for 
flood control, providing irrigation 
facilities, checking soil erosion, deve-
loping fisheries and navigation, and for 
providing canal system for the river 
Ganga with her course of 1500 miles 
influencing the lives of 21 crores of 
people.' " 

39. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
throw any light on the procedure to be 
adopted for advancing loans to small 
farmers, small entrepreneurs and to 
those persons who want to launch an 
enterprise of their own and who are 
not able to furnish. Security for such 
loans.' " 

40. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
indicate the measures to be taken to 
provide electricity to farmers and 
villagers at cheap rates. " 

41. "That at the   end of the   Motion, 
the following be added, namely :— 

'but regret that the Address makes no 
mention of the measures to be adopted 
for the rehabilitation of persons affected 
by the erosion on the banks of rivers 
and for providing houses near the 
place of their work to the jhuggi-
jhonpri dwellers in the cities.' " 

42. "That at the end of the Motion, 
the following be added, namely — 

"but regret that the Address makes no 
mention of the measures to be adopted 
for providing drinking water, clean and 
tidy houses, medicines, education, 
employment and security of life, to usher 
in 'Ram Rajya' of Mahatma Gandhi's 
conception.' " 

43. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address docs nor 
indicate measures to be adopted for 
workers' participation in the 
management of mills and factories and 
for making them co-sharers of the same.' 
" 

44. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address makes no 
mention of the measures to be adopted 
for the use of the national language in 
the transaction of business in the 
country and abroad.' " 

45. "That at the end of the Motion, the 
following be added, namely :— 

'but regret that the Address does not 
indicate the measures to be adopted for 
ensuring a fair price to the agriculturist 
for his produce vis-a-vis the prices of 
non-agricultural commodities.' " 

46. "That at the end of the Motion, 
the following be added, namely :— 

'but  regret  that  the  Address does 
not spell out the steps to be taken by 
India  to recover  the thousands    of 
squares  miles  of its  territory  under 
Chinese Occupation.' " 

47. "that'the end of the Motion, 
the following be added, namely :— 

'but regret that the Address makes no 
mention of the measures to be taken for 
the security of the country keeping view 
the fact that China is equipped with 
nuclear weapons and ballistic missiles 
and has friendly relations with Pakistan.' 
" 
48. "That at the end of the Motion, 

the following be added, namely :— 
'but regret that the Address does not 

indicate the measures to be adopted 
il checking the intrusion of Big Po-

wers in the Indian Ocean.'" 
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49. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
make met tion of the fact that the New 
Congres-, had entered into an alliance 
with the Muslim League in the last Ge 
eral elections, thereby preparing grc und 
for another partition of India.' ' 

50. "That at  .he end of the Motion, 
the following be added, namely :— 

'but regret liat the Address does not . 
spell out further measures to be adopted 
with regard to the hijacking and blowing 
up of the Indian Airlines* plan I and 
Pakistan Government's refusa for 
repatriation of the hijackers ant payment 
of compensation.' " 

51. "That at the end of the Motion, 
the following b< added, namely :— 

'but regret tat the Address does not 
mention as to how the attempts to 
encourage de ections being made by the 
ruling par y at the Centre may be 
checked.' " 

52. "That at the end of the Motion, 
the following b  added, namely :— 

'but regret that the Address does not 
throw lig it on how the increasing 
incidence of violence in the country and 
the cor munal and secessionist tendencies 
en ou raged by Government may be 
checked." " 

53. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address makes no 
mention i. to how the faith of the people 
and th t politicians in democracy and 
elections could be sustained.' " 

54. "That at the end of the Motion, 
the following b! added, namely :— 

'but regret l hat the Address does not 
enumerate th i measures as to how and in 
what man ler the mineral resources of 
India, p rticulrly that of Bihar should be 
exploited and how those places where 
linerals are located should be linked by 
rail and road so that the country is made 
self-sufficient in respect of minei als and 
the finished goods instead of r;i n 
materials are exported thereby incn asing 
the income of the country.' " 

55. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
indicate the steps to be taken for 
speedily raising the economic, social 
and educational level of Harijans and 
tribals and for preventing their prose-
Iytization.'" 
56. "That at the end of the Motion, 

the following be added, namely :— 
'but regret that the Address does not 

emphasise the need of enacting legisla-
tion for banning cow-slaughter and 
also does not indicate the steps to be 
taken for the preservation of the cow 
and  its progeny.' " 

SHRI NIREN GHOSH (West Bengal) : 
Sir, I move : 

57. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
mention any intention on the part of 
the Government to curb the right to 
compensation by the feudal property 
owners and big monopoly capitalists.' " 
58. "That at the end of the Motion, 

the following be added, namely :—• 
'but regret that the Address does not 

mention any measures to abolish 
foreign  private capital.'" 

59. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
refer to the measures to be taken to 
curb expansion of Indian big business." 

60. "That at the end of the Motion, 
the following be added, namely :— 

'but regret that the Address does not 
mention any measure for granting the 
States the widest measure of autonomy 
so that they can develop without being 
dependent on and restricted by the 
Centre.'" 

61. "That at the end of the Motion, 
the following be added, namely :— 

'but regret to note that the Address 
has failed to mention the fascist type of 
repression let loose on the people of 
West Bengal and the politics of murder 
and assassination initiated by the 
Government of India under President's 
Rule against the democratic forces in 
that State.' " 
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[Shri Niren Ghosh] 
62. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

does not mention the Government of 
India's policy on land reforms in 
concreate terms and has not declared a 
moratorium on peasant's indebtedness.' 
" 

63. "That at the end of  the  Motion, 
the following be added, namely :— 

'but regret to note that the fourteen 
nationalised banks have not advanced 
direct loans to the poor and peasants 
against crops in order to free them 
from the shackles of money-lenders.' " 
64. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

makes no mention of the mesures 
taken by Government to reopen all the 
closed factories all over India.'" 
65. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that while the 

Government talks of crash programmes 
etc. for relieving rural unemployment, 
it is at the same time resenting and 
encouraging rationalisation, automa-
mation and mechanisation of agricul-
ture, thus throwing out millions of 
people from their existing employment 
both in urban and rural areas.' " 
66. "That at the end of the   Motion, 

the   following   be   added,   namely :— 
'but regret to note that the Govern-

ment has not cared to announce any 
firm and effective steps to curb the rise 
in rices, black-marketing, hoarding etc' 
" 
67. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

does not mention any steps to amend 
the electoral laws to provide for pro-
portional representation which only 
can ensure a democratic Parliamentary 
system.'" 
68. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

does not make any mention of the 
question of abolition of the post of 
Governors in States and measures to 
stop the imposition of President's 
Rule.'" 

69. "That at the end of the Motion, 
the following be added, namely :— 

'but regret to note that the Address 
does not make any reference to the 
increasingly frequent use of the Armed 
Forces for suppression of democratic 
movements.' " 

70. "That at the end of the Motion, 
the following be added, namely :— 

'but regret to note that the Address 
does not mention the question of aboli-
tion of privy purses of former ruler 
without compensation.' " 

71. "That at the end of the Motion, 
the following be added, namely :— 

'but regret to note that the Address 
ignore the question of full diplomatic 
recognition of the Democratic Republic 
of Vietnam, Democratic People's Re-
public of Korea, the German Demo-
cratic Republic, in subservience to 
imperialist  pressure and  blackmail.' '* 
72. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

fails to condemn U.S. aggression in 
Vietnam, Laos and Cambodia and the 
military occupation of South Korea.' 

73. "That at the end of the Motion, 
the following be added, namely :— 

but regret to note that the Address 
ignores the question of the Government 
of India's banning of trade with North 
Vietnam and to take any sptes to pro-
mote trade with Democratic people's 
Republic of Korea and Cuba. 

74. "That at the end of the Motion, 
the following be added, namely :— 

'but regret to note that the Address 
does not mention the question of quit-
ting the British Commonwealth even 
after the Rhodesian issue and the arms 
aid to South Africa and racial immi-
gration laws.'" 
75. "That at the end of the Motion, 

the following be added, namely :— 
'but regret to note that the Address 

does not mention the threat to peace 
and independence of the people around 
Indian Ocean due to the establishment 
of British and American bases in that 
area.'" 

(Amendment Nos. 57 to 75 also stood in 
the names of Shri Monoranjan Roy and 
Shri K. P. Subramania Menon). 
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 SHRI      BAL/ CHANDRA      MENON 
(Kerala) : Sir, I  nove : 

76. "That at the end of the Motion, 
the following b.- added, namely :— 

'but regrc that Government have not been 
able 1.0 assist the State Governments which 
have introduced land legislation.' " 

77. "That at the end of the Motion, 
the following b   added, namely :— 

'but regret that inspite of Nationalisation 
of BEaks, the Scheduled Banks have not bee i 
able to help the small industrialists and 
industrial co-operatives of the engineers and 
technicians.' " 

78. "That at the end of the Motion, 
the following b  added, namely: — 

'but regret that the role of the Reserve 
Bank das been to discourage industrial 
growth.' " 

79. "That at the end of the Motion, 
the following b   added, namely :— 

'but regret that the Address does not 
mention about the extension of electricity to 
rural areas which has been made >difficult 
because of steel shortage and wide spread 
balck marketing in stee   products.'" 

80. "That at the end of the Motion, 
the following th.: added, namely :— 

'but regret that the Address does not make 
any reference to the abnormal rise in 
unaaounted money operating in the counti 
>.' " 

81. "That at he end of  the  Motion, 
following be ad led, namely :— 

'but regret lai the Address makes no 
reference to the national minimum wages 
for ind istrial workers.' " 

SHRI CHITT/  BASU (West Bengal) : Sir, 
I move : 

82. "That at the end of the Motion, 
the  following    e  added,  namely :— 

'but regret that in deference to the will of 
the pople expressed through the mid-term 
polls the Address does not mention the 
specific and time-bound progrf mine for— 

(i) puttii ; drastic curbs on the Wealth ant 
economic power and the consequent 
political leverage of a few familii I,  and  
speedy measures | 

to reduce visibly the^vast disparities of 
income ; 

(ii) creating new job opportunities on 
a large scale commensurate with the 
size of the problem of unemployment ; 

(iii) reducing the ceiling on hind 
holdings and enforce the new limit and 
distribute the surplus as well as fallow 
land to the landless and the poor 
peasants ; 

(iv) putting effective curbs on the 
rising prices of essential commodities ; 

(v) ensuring a decent wage for an 
honest day's work to all while seeing to 
it that the ratio between the minimum 
wage and maximum salary is steadily 
reduced ; 

(vi) ending profitering and racke-
teering at the expense of the people in 
relevant spheres ; 

(vii) investigating into the financial 
structure of the private industry, 
especially of bigger units, and introduce 
measures to end the control over if of a 
few families ; 

(viii) expanding the public sector to 
cover step by step all industries and 
undertakings that directly or indirectly 
impinge upon the public interests ; 

(ix) recasting the Licensing Policy in 
the light of the findings of the inquiry 
bodies; 

(x) recasting the credit policy so as to 
provide facilities for the small 
industrialists, the small businessmen, 
and the small farmers to maximise 
output and serve the national interest ; 

(xi) ensuring the supremacy of the 
Parliamentary to carry out the people's 
collective will, by overhauling the 
entire judiciary of the country ; 

(xii) placing Centre-State relations on 
a sounder baisis; and 

(xiii) building closer Afro-Asian 
solidarity to shape their own future 
without the interference of imperialists 
operating through their innumerable 
agencies.'" 

The  questions  were proposed. 
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SHRI S. R. VASAVADA (Gujarat) : 
Sir, I have very carefully gone through the 
Address delivered by the President yesterday 
and I rind that he has given an expression 
to various intention of the Government 
which the Government want to carry out 
and implement during their term of tenure 
1 find that the present Government which 
has come to power after that last elections, 
as the President has said, has got a massive 
majority behind it and I therefore expect 
that the intention which have been expressed 
in the President's speech will be very 
speedily and very thoroughly implemented. 
I appreciate the intention which the 
Government have expressed. How can 
anybody find fault or object to the 
elimination of poverty and unemployment, 
to the provision of housing to expedite the 
prosperity and progress of the country and 
last but not the least, to have socialism in 
this country ? These are all very good 
intentions and let me hope once again, that 
the Government with the majority that they 
have, will be able to carry out these 
intentions. I have therefore not much to 
say about the intentions. Though I am 
speaking from this side of the house, I do 
not want to indulge in various allegations 
about this matter and that matter. The fact 
remains that the Government has been 
formed with a massive majority and they 
want to carry out the various promises 
given in their manifesto. 1 have therefore 
to make some constructive suggestions 
which I hope the Government will take 
note of. 

Let me, first of all, bring it to the notice 
of the Government what is happening in 
West Bengal to-day. It is the first duty of a 
stable Government to see that law and 
order is established every where in this 
country, Bengal which occupies a place of 
pride in our culture, which has got a glo-
rious history, which has given us a cultural 
legacy, which has, actually speaking, led 
this country in the freedom struggle, what 
is the plight of Bengal to-day ? 

The people in Bengal feel that they are 
not safe at all. There is actually no ad-
ministration. Even though there has been 
President's Rule for quite a number of 
months, there has been no safety in Bengal. 
There has been no law and order. Large 
numbers of industrial plants have been 
closed down involving unemployment of 
lakhs of workers. I request this Govern-
menl to realise that the first and the most 
important task before them is to have a 
stable Government. We are told it is a 
stable Government but the stability has to 
b: translated into action. I request (his 
Governmsnt to see that law and order is 
immediately restored and the production 
of various things is restored.   Bengal has 

a number of key industries. Without these 
industries, many other industries are suffer-
ing. I request the Government to take 
immediate steps, whatever may have been 
the reasons for not having taken them so far. 
Preventive Detention was not promulgated. 
Whatever may have happened in the past but 
now is the time when West Bengal and other 
parts the country should be assured that 
there will be complete observant of law and 
order in this country and everybody will be 
at a liberty to pursue his vocation. The 
President has also made mention about 
production and industrial relatoins. As a 
trade unionist 1 feel that durnig the last two 
years we have allowed our production to be 
interrupted by various strikes and lock-outs. 
Just when the House commenced this 
morning we listened to a very long 
statement by the Minister about how one of 
our most important industries, aviation, has 
suffered because of industrial disturbances. I 
ask this Government : have we got any 
labour policy or not ? If there is any labour 
policy, why do you not pursue it ? The 
labour policy of this Government, of this 
country, had been enunciated in the First 
Five Year Plan, in the Second Five Year 
Plan and in the Third Five Year Plan also 
and the workers have been given the right to 
organise themselves. Under the Constitution 
that is one of their fundamental rights. The 
worker or the worker's representative have 
the right to make a demand and he has the 
right to disagree also. Having given the right 
to the worker, whether in the private sector or 
in the public sector, to disagree, is the law of 
the jungle to prevail ? Is it a question of 
might is right'? Are we going to allow our 
industries to be devastated by those who are 
not interested in maintaing industrial peace ? 
Is it not correct that in many, cases, in the 
private sector as well as in the public sector, 
either the employers or the employees have 
not settled their disputes simply because 
they do not want to settle the issues ? 

SHRI KALYAN ROY (West Bengal) : 
But what about victimisation ? 

SHRI S. R. VASAVADA : Even if 
victimisation is there, that is also a subject 
of dispute. What I want to tell the Govern-
ment is, when they find that a dispute is not 
settled by negotiations that dispute should 
immediately be referred to voluntary 
arbitration. Throughout my career as a trade 
unionist during the last 45 years I have 
found that employees by and large invariably 
believe in getting their disputes resolved by 
voluntary arbitration. They are not 
interested in going to the tribunal, then to 
the Supreme Court, long litigation etc.   I 
have always found that it is the 
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employer, not only in the private sector but 
in the public sector also, who does not want 
arbitratio L The employer in the public 
sector beleves that he is the Government, 
that he has got authority, sovereign power 
and the before how there can be arbitration. 
We have now accepted the idea of mixed 
economy in our country, and the Goven 
neat have started various industries in thi 
public sector. When the Government sta is 
industries in the public sector, Governnment 
will have to remember that there will be 
worker's organisations and if a seltlem.nt is 
not reached the dispute will have to be 
referred to arbitration. Though the Preident's 
Address has said something aboi industrial 
relations the basic thing, I findsing. The 
President should ha- -• said, yes, we find 
there are disputes; we find that the workers 
both in the private se tor as well as in the 
public sector disagree I but soon as such a 
disagreement is noticd the matter will be 
referred to arb tration. If arbirtation is 
refused by the workers then of course 
drastic steps shuld be taken. I have no doubt 
in my I end that neither the worker nor \he 
employleehas got the right to disrupt the 
industries of our country. If the industries 
are d srupted as they have been disrupted 
durin: the last year and a half I do not know 
what will happen to our whole planning 1 
do not know how we are going to ir crease 
our production or how we are goingo raise the 
living standards of our country aen. It is 
true that my complaint is bot \ against the 
private sector and the public se.:tor. Today 
when the President is falki ig about industrial 
relations the uppermost ihing in my mind 
is this what is the pul lie sector doing about 
the maintenance of industrial peace. 1 would 
request the Go\ srnrnent to set an example 
by resolving d sputes immediately and 
speedily if not by negotiation by arbitration 
so that industria peace could be maintained 
and production is not continually inter-
rupted. 

The President has said that the Govern-
ment wants to remove and eliminate un-
employment in the country. Unemployment 
really is a curse on this country. Every day 
the population is increasing and jobs are 
diminishing. There is a process called 
rationalisation. Because of productiviu also 
workers who are actually employ d are 
being taken out and we have not been able 
to find more jobs. The President his told us 
that the Government have got schems for 
the removal of rural unemplov nent and 
particularly educated unemploj nent. I will 
be very glad to have a look t these schems. I 
want to remind the Gi .eminent once again 
that the problem ol  the educated 
unemployed 

is no doubt serious and that problem can be 
solved by starting schools and colleges in 
large numbers, so that the educated 
unemployed may get jobs, but the problem 
of the unskilled and manual workers, who 
are unemployed, and of workers who are 
half-employed, is more serious from the 
human point of view than from the economic 
point of view. Unless we create purchasing 
power in this count'y, how are wo going to 
raise the living standard of the workers '.' 
Along with small-scale industries and various 
rural development programmes, I would 
request the Government to please se.; that 
adequate provision is made for the decen-
tralisation of)industries, namely, the home 
and village industries. Some time back i 
sent a scheme to the Prime Minister 
mentioning how a particular home industry 
can be started. The Prime Minister was 
good enough to write to me saying that the 
scheme was being examined. Months have 
passed. I have not heard as to what is 
happening to the scheme. It may be that 
some of the Ministries may be examining 
the scheme. 1 would request the Prime 
Minister to have a look at the scheme. I am 
sure if the scheme is given due wieght, we 
will be able to remove unemployment to a 
very great extent. I do recognise the fact 
lhai (he removal of unemployment is not a 
years' job. It is not a job of a very short 
duration, but people in this country will be 
satisfied if the Government is alive to this 
problem, not merely by giving speeches, not 
merely by preparing schemes, but by 
implementing the schemes forthwith and see 
that every week, every month and every year 
so many people are getting employment. 

I want to stress this point that whatever 
employment we are creating for the workers 
must be of a productive nature. Unless you 
provide productive employment, it may not 
add to the wealth of the country. Productive 
employment can be found only in the home 
and village industries or in the small-scale 
industries or in agriculture. The 
Government should apply their mind and 
apply their talent towards finding such jobs 
and such avenues of employment which will 
increase production in the country. That 
brings me to the skill of the worker. Unless 
the worker is trained, is given the skill to do 
his work, how is he going to do it ? Are we 
going to engage lakhs and lakhs of workers 
who do not know their occupation ? 1 
would, therefore, request the Government to 
see that while they are thinking about these 
jobs, they should also prepare schemes to 
give training to the workers for these jobs. 
Whoever they may be or wherever they 
may be in the country, they should be 
trained workers. 
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[Shri S. R. Vasavada.] 
While talking of industrial relations, at 

the conclusion of his Address the 
President has mentioned the Ordinance 
which was issued recently. When the 
country was in the midst of an election 
campaign, the Government issued an 
Ordinance amending the Labour 
Provident Fund Laws. It will be coming 
here for our ratification and legislation. I 
have looked at the Ordinance. I do not see 
the scheme there, but even here I want to 
make a suggestion to the Government. 
While you are introducing a scheme by an 
Ordinance on tis very important labour 
legislation, why do you not take notice 
and take congnizance of a suggestion 
which has been made by people like me ? 

Under the provisions of the Act today an 
industrial worker has to contribute 8 per 
cent or 6i per cent. The National Labour 
Commission has said that this 8 per cent 
should be raised to 10 per cent. If the 
Government had done this thing, raising it 
from 8 to 10 per cent, then the 2 per cent of 
the workers and the 2 percent of the 
employers, that is 4 per cent, would have 
been available; and lakhs and crores of 
rupees would be available and the pension 
scheme would have been there without any 
additional cost either to the Government or 
the workers. Today the worker is t aid that 1 
1/3 per cent will be deducted from his actual 
contribution. I have my doubt whether the 
workers will appreciate this scheme. So, 
now that there is still time and the 
Ordinance is coming here before this House 
and the other House, I would request the 
Government to kindly take note of this fact 
that the National Labour Commission along 
with so many other suggestions made this 
suggestion also that the provident fund 
should be raised from 8 to 10 per cent. Why 
not mop up this amount and give a sound 
pension scheme to the workers without any 
additional cost to the workers or employers 
or to the Government ? 

The President has mentioned about indus-
trial relations. It was brought to the notice 
of the Government that industrial relations 
are disturbed and in some cases very 1 
violently disturbed because of the Bonus 
Act. Some political parties, particularly the 
party which has come in power, aetuallly 
started propagating that the minimum 
bonus should be raised from 4 to 8 per 
cent. We have got a Bill also before the 
House where also it is mentioned that the 
minimum should be 8 per cent. I have no 
quarrel whether it is 4 per cent or 6 per 
cent or 8 per cent or 10 per cent, whatever 
it is. If the industry can pay, if the Govern-
ment  thinks  that  the  industry can  pay, 

let it be done. But the Bonus Act has 
created certain other lacunae also. I would 
therefore suggest that while Government are 
thinking in terms of harmonious industrial 
relations, whatever you want to do with the 
Bonus Bill, whether you accept the Bill 
which is before the House or whether you 
have your own Bill, it will be desirable that a 
small Committee be appointed to find out 
what has happened to the industries and 
workers after paying the minimum bonus of 
4 per cent even by the loss-incurring units. So 
far as I am aware nothing has happened. No 
unit has been closed down because of 
payment of 4 per cent bonus. But some 
experts will have to tell us about that. In my 
experience I may tell the House that even if 
you raise it from 4 to 8 per cent, the real 
discontent is not going to be removed. 
People who are making a lot of money may 
provide for depreciation, for this thing and 
that thing. Unless your formula itself is 
changed, 1 am afraid real contentment will 
not be there among the workers. 

While I am on the provident fund I may 
also bring it to the notice of the Govern-
ment—the President has probably not taken 
any account of it in his speech—that the 
very high-powered Commission, the National 
Labour Commission, with a view to res-
toring industrial peace, maintaining indus-
trial peace, has made certain recommenda-
tions which are there with the Government 
for the last eighteen months or more. What 
is happening to those recommendations 7 1 
would request the Government that those 
recommendations should be carefully 
examined and legislation should be 
immediately brought forward in this House. 
If a particular recommendation of the 
National Labour Commission had been 
implemented, the Indian Airlines strike 
would not have been there. A number of 
strikes in the industries which you lincl 
today every now and then—there is strike in 
Asansol, Dhanbad, here, there and every 
where those would not have been there. 
After all what do the workers want? We are 
talking of industrial relations. What do the 
workers want ? They want justice. They 
want quick justice, they want speedy justice. 
If industrial relations are something which 
creates discontent, something which makes 
justice very costly, justice which is not 
available, 1 am afraid we will not have any 
industrial relations in this country worth the 
name. 

Lastly, the President has also meniioned 
something about the prices. 1 do not know 
how the prices are going to be reduced. 
Whenever there is some scarcity or shortage 
of a particularly material, we have been 
told  that steps are immediately taken to 
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(Interruptions) 

SHRI BHUPESH GUPTA (West Bengal) 
: Why are you raising this thing? The Jan 
Sangh people have become a little secular 
now. Previously they used to worship go 
mala. Now- they are worshipping Rajmata. 
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SHRI  A. G. KULKARNI: He does not 
have the nobility to accept the defeat. 

SHRI SUNDAR SINGH BHANDARI: 
I am just enjoying your absurdities. 

SHRI   A. G. KULKARNI: He should 
analyse the causes of the defeat. 

SHRI SUNDAR SINGH BHANDARI: 
Shri Kulkarni will have a chance to speak. 
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SHRI SUNDAR SINGH BHANDARI: 
You are not expected to know this. I am 
not, putting it in the House. .(Interruptions). 

I am prepared to put it... 
MR.   DEPUTY   CHAIRMAN:   Don't 

interrupt. 
SHRI SUNDAR SINGH BHANDARI: 

Get the sanction from the Chair. 
I am prepared to put it.. . 

(Interruptions) 
MR. DEPUTY CHAIRMAN: Order, 

order, please. 

I am not responsible for all this. 
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"Mr. Chain; Ram, Pradhan of the Deed-
wana Pancha at Samiti, along with about 
50 persons, visited Choii Khatu on March 
9. They rep Ttedly dragged out several 
women of thi Baori community (a sche-
duled caste) rom their houses and beat 
them up ir rci essly. Jarhawali, who was 
carrying her six-day-old daughter in her 
arms, was, it is stated beaten up so 
mercilessh that the child died on the spot. 

Mr. Chain; Ram and others allegedly 
demanded i oney . from the women 
sparing their lives. Since they had no 
money, theii ornaments were iaken 
away.*' 

 
"Mr. Chainla Ram, Pradhan of the 

Deedwana Panchayat Samiti, and 50 
persons had a legedly beaten up a number 
of women, d .-strayed houses and looted 
cash and oi laments from those who had 
voted ft r the Swatantra candidate in the 
Lok Sabha poll." 

 
"During el ctioneering, Jat young men 

prevented M . Somani and his workers 
from entering hundreds of villages. Mr. 
Somani couk not even have his election 
agents poste I at roughly 100 polling 
stations. Th re were also occasions on 
which Swat intra workers were beaten up. 
All this has created a feeling of insecurity 
amomg non-Jats. An old man of the 
village said that life and property of the 
non-J its were no longer safe in the 
village." 
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MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2. p.m. 

The House then adjourned for 
lunch at ten minutes past one of the 
clock. 

The House reassembled after lunch at 
Two of the Clock, THE VICE-CHAIRMAN 
(SHRI BANKA BEHARY DAS) in the Chair. 

v SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, I support the motion which 
was moved by my colleague, Mrs. Mukhopa-
dhyay, and seconded by another colleague 
of mine.    I think this Address given by the 

hon. President is really unprecedented 
because if we go through it we find that he 
he has given a list of priorities which the 
Government will follow particularly with 
regard to the three aspects of the present 
difficulties in the economic situation in the 
country, unemloyment, industrial relations 
and working of the public sector. Mention 
has also been made about the price rise. Mr. 
Vice-Chairman, 1 would come to the 
political aspect of the Address at a later stage 
but at this moment I would like to point out 
that the tenor of the entire Address gives a 
left-of-the-centre orientation to the 
Government's policies and the desire to 
implement them in a very serious manner. 1 
would particularly refer to the mention made 
in the Address of the new technology in 
agriculture for dry farming. This is one of 
the very important items of Indian 
agriculture. If you want not only to improve 
the production of food but also to give more 
employment and inject more purchasing 
power in the rural masses it is not only 
necessary to develop some new agricultural 
strains but it is also very important that new 
technology in dry farming methods should 
be introduced. So I was very happy when I 
heard that a new techo-logy in agriculture for 
dry farming was being evolved vigorously. 
Particularly, Mr. Vice-Chairman, it is not 
only a question of a new technology in dry 
farming but it is also necessary that along 
with it some ancillary type of crafts, or what 
you call rural industries, have also to be 
taken up for the agriculturists who occupy 
those dry lands. I think- the Government in 
their crash programme for finding employ-
ment will give more attention to such ancil-
lary industries like the dairy industry, the 
poultry industry etc. which will find an 
outlet for the rural unemployed and the rural 
underemployed. 

Mr. Vice-Chairman, there is also another 
aspect of this Address which gives a very 
prominent place to the acceleration of chan-
ges in the structure and functioning of the 
administrative apparatus. 

I lay more stress on this aspect, because in 
the ten-point programme or in the manifesto 
issued by my party, i.e., the Congress (R) 
party, in the election manifesto, they have 
stated what are the priorities. They want to 
undertake jobs in that priority. If you really 
want to achieve results, it is the 
implementation part of it which is having 
some weaknesses. These have come out to 
the surface in the last ten or fiteen years. It 
is the administrative machinery, which has 
been inherited from the old rulers, which 
has not been found suitable and capable of 
finding itself involved or having an 
involvement in the new 
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Mr. Vice-Chairman, I venture to suggest 
here that the Government should ponder 
and think it over now whether the 5 or 10 
per cent top layer of agriculturists who have 
vecome affluent due to the various schemes 
of irrigation and electricity in the rural areas, 
whether they should not be taxed by the 
Government for the benefit of the poorer 
classes in the rural areas. 

SHRI N. G. GORAY (Maharashtra): 
What does the Chief Minister of Maharash-
tra say ? 

SHRI A. G. KULKARNI:The Chief 
Minister of Maharashtra never stated that 
they should not be taxed. The Chief 
Minister of Maharashtra says: give in-
centive to the farmers. He had never stated: 
do not tax the rich or affluent farmers. The 
Chief Minister of Maharashtra never stated 
that. He has said: give incentive to the 
agriculturists. 

SHRI N1REN GHOSH :  Are you tax-
ing the rich farmers ? 

SHRI A. G. KULKARN1: They are 
already taxed in Maharashtra. You are 
indulging in destruction in West Bengal. In 
Maharashtra we have got the sole aim of 
construction and the affluent farmer is 
already taxed in Maharashtra. Perhaps the 
House might not be knowing it, but I do not 
want to spend my time on that. The affluent 
farmer pays the highest tax in the country in 
the shape of education cess, in the shape of 
water cess, in the shape of betterment levy to 
the Zilla Parishad Perhaps you might not be 
knowing it. It is for you to understand it and 
see that you follow something of that sort in 
west Bengal. 

Let me go to my point. What I wanted to 
say is that the time has come now when the 
affluent farmer has to be taxed in some way 
or other, who has benefited by the 
investment made in the various plans, in the 
irrigation schemes, in creating an infra-
structure in the rural areas. 

Another aspect is that some capita' levy in 
this country is necessary. Otherwise this type 
of massive investment cannot be made. I 
have already stated that the Government has 
evolved some crash programmes for 
employment surposes and some other 
intensive rural industrialisation and district 
programmes. These are two programmes 
which are worth trying and which are very 
important in finding some employment in 
the rural areas as well as in the urban areas. 
In this connection what I wanted to say is I 
have got field experience of working these 
crash programmes, particularly   the  rural  
industries   projects 
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in various districts. My conception is that 
these programmes as a policy are absolutely 
correct and if they are implemented honestly 
by the non-Official workers—it is not only 
the official agency and the Government that 
are concerned with these programmes; it is 
the non-officials who are more responsible 
for the failure of these programmes. I would 
plead in this House that it is the greater 
involvement of non-officials in these crash 
programmes of finding employment which 
will really achieve some success whereby we 
can give more employment to people in the 
rural areas as well as to under-employed 
persons. Here in these rural programmes or 
these programmes for self-employment, I 
want again to submit to the House and 
through you to the Government that in the 
programmes and the methodology and the 
system evolved by the Government there is 
nothing wrong, but the difficulty is in the 
implementation part of it. Actually scheme 
for liberal credit is formulated and when it is 
to be made available, the authority who is to 
deliver the goods, there the failure takes 
place. That is why there is frustration even 
in the educated classes. Really this Address 
had done a great thing in highlighting the 
real radical programmes of the Government. 
Unless the implementing machinery is 
overhauled, unless there is overhaul to the 
extent that they have got greater 
involvement, that they have got an honest 
involvement in implementing these 
programmes, the Government will not 
achieve the desired success in this 
connection. 

Similarly, there is another paragraph 
herein where it is stated that the infra-stru-
cture would have to be created through 
energising of pumps, etc. But I do not think 
that only the energising of pumps will create 
more food; but building of roads, building of 
marketing facilities in the rural areas, these 
are aslo very necessary for creating more 
employment and for giving more 
opportunities for the agriculturists for 
increasing production. It is not only for 
agriculture, it is also for other industries. 
What I want to say in this connection is 
wherever there is any lack of coordination 
between the different agencies the Govern-
ment should dwell upon this aspect more 
and more. Various categories have been 
mentioned, various programmes have been 
evolved but it seems that at the lower level, 
at the field level, coordination does not take 
place. For example, export promotion 
schemes are there. The country needs 
exports. But coordination between the 
Production Ministry and the Export Minis-
try is not there to the extent necessary. 
According to the indices given for the Fourth 

Plan, the country should achieve an export 
target of 7 to 8 per cent. That is not 
achieved. Similarly, coordination is lacking 
in respect of the textile industry. The textile 
industry in this country is crippled not only 
due to shortage of cotton but also due to 
lack of modernisation of machinery. Here 
also some such field or microanalysis is 
necessary and the Government should go 
into this problem. 

About the other parts of the President's 
Adddress, I whole-heartedly support them 
and I think the Government will take note of 
the lacunae which have been found during 
the working of these schemes during the last 
ten or fifteen years. 

Sir, I have got great respect for my 
colleague Mr. Bhandari who made a speech 
before me. I have seen him for the last three 
years when I have been in the Rajya Sabha 
and I have very high respect for his 
observations and for his presenting the facts. 
But, Sir, today I was really susprised. When 
such a massive victory has come to the 
Congress Party why should there be no 
nobility in the hearts of the Opposition 
Members to appreciate what is the reason 
why the masses have turned to the Congress. 
One or two ballot papers might have gone 
here or there. I do not know. That has to be 
gone through very deeply. I also do not 
belittle that thing. But the point also is that 
there is massive support to the Congress 
because of its policies and not because of 
anybody's image. What I am saying is, 
whatever research Mr. Bhandari was making 
on the reasons for the success of the 
Congress Party, he should also have spent 
more time and money on the point why his 
party was defeated at the polls. It would help 
him more, than his analysis of the success of 
the Congress Party. Mr. Bhandari mentioned 
something about Shrimati Indira Gandhi, our 
Prime Minister and leader of our party; her 
image being printed on some posters. 
Mention was made about 'Indira Gandhi's 
Congress'. Whether Mr. Bhandrai was 
working in the elections I do not know. But I 
was in charge of two districts which I was 
controlling. I was in my election office. We 
h;id got all the banners and photos of all our 
leaders. With due respect to everybody, if 
every villager comes and asks, "Give me the 
photo of Shrimati Indira Gandhi," what can I 
do ? Mr. Bhandari does not understand the 
rural prople's desire. It is his weakness. It is 
something which should be understood. "It is 
the image of Shrimati Indira Gandhi that has 
won this election," he says. But he should 
understand and should read the writing on 
the wall that our Party has won because of 
your reactionary policies. 
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Sir, Mr. Bhandari also mentioned 
something about the :cow which is most 
surprising. If I am wrong I should like to 
be corrected... Mr. Mani, would you 
please allow the Chair to listen to us. You 
are a senior Mem ier of the House. You 
should know. You will get enough time lo 
address the Chair. You know, Sir, how the 
Jan Sangh exploited the cow in the 1967 
elections. So much halla gulla was made 
on the roads of Delhi. That helped the Jan 
Sangh o annex more seat in the Lok 
Sabha. We are greateful to the cow that it 
is now with  us. We are very, very obedient 
to thi cow mother because we have also 
broug ht the calf with it. What I wanted to 
submit was that it does not really lie in thi 
mouth of Mr. Bhandari to talk about th' 
cow. They have exploited the whole thi 

THE V1CE-C TAIRMAN (SHRI BAN-
KA BEHARY DAS): Who will take the 
bull ? 

SHRI A. G. .ULKARNI: I am coming 
to that. Unfoi iunately our senior friends in 
the CONG 0) party took the bulls to the 
Supreme Court. What can we do ? We had 
to approach the mother cow to be with us 
during he elections along with the calf. So 
this is the story of the calf and the cow. 

 

shortly coming over to this side. The 
massive victory of the Congress has shown 
that the people are with the New Congress 
and not with the Old Congress, and it would 
be really worth while for the Jan Sangh to 
take note of it. We do not want to be 
fortunate enough in their coming over to our 
side because that party has got all outdated 
and antedated policies. Rather they have no 
programme at all, no thinking about a 
socialistic outlook. I request in their own 
interest to cultivate some social thinking, 
some sympathy for the poor. 

My last word to you, Sir. Let all the 
Opposition parties analyse the causes of 
their defeat and let them shed off the poli-
cies which have brought them down. 

SHRI KRISHAN KANT (Haryana): 
They are routed. 

SHRI A.G. KULKARNI: Completely 
routed. I submit, Sir, this is the verdict of 
the people. It reflects the verdict of the 
people  and  nothing else. 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): Mr.  Z.A.  Ahmad. 

SHRI NIREN GHOSH: May I request 
you to call now from the Opposition parties 
because some of us would like to go away?   
The rest can avail of the next day. 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): I know your diffi-
culty. You will be accommodated today. 
Mr. Z.A. Ahmad. 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): Mr. Kulkarni, your 
time is up. 

SHRI A.G. KULKARNI: Sir, he has 
asked  two  questions. 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): You need not listen 
to them. 

SHRI A.G. KULKARNI: Mr. Mani took 
your tin 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): Another three minu-
tes maximum I ;an give. 

SHRI   A.G.   KULKARNI: Sir,   I   was 
really reques ing all the Opposition parties, 
particularly the grand Alliance parties to 
please see the writing on the wall. 
(Interruption b Shri R. T. Parthasarathy) Mr. 
Parthas .rathy is looking very Surprisingly    
at     me.     I   know   he   is 
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THE VICE-CHAIRMAN (SHRI BAN-
KA   BEHARY   DAS): Mr.   Jain. 

.SHRT A.P. JAIN: Mr. Vice-Chairman, the 
President's Address covers a legion of 
subjects but I propose to confine myself to a 
few highlights and to some of the important 
questions raised by hon. Members of this 
House. I will begin with my friend, Mr. 
Bhandari. If I remember correctly he said 
that the Congress has selected the symbol of 
the cow and calf because it has an appeal to 
the people of India. Yes, we did it because 
we consider the cow and the calf to be the 
symbol of India's prosperity and since ,we 
are committed to banish hunger and poverty 
it was but appropriate that we should own 
this sumbol.   Now   I   saw. 

 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS) Mr. Jain, will you 
kindly  look this side ? 

SHRI A.P. JAIN: Let them interrupt, I 
like interruptions. 

THE VICE-CHAIRMAN (SHRI BAN-
KA BEHARY DAS): You may like but the 
House may not like uninterrupted 
interruptions. 

SHRI A.R JAIN: I saw a handbill pub-
lished presumably by my friends of the 
Jana Sangii. At the top of it was shown the 
Congress symbol, that is, the cow and the 
calf and at the bottom was shown a butcher 
killing the cow and the blood dripping. 
Now is that the type of thing by which. 

SHRI A.P. JAIN: And there was also a 
sketch of Mrs. Indira Gandhi shown on that 
handbill. Now is that the type of thing 
which would endear them to the electorate? 
Is the electorate going to vote for the people 
who want the cow to be butchered ? There 
was another interesting poster published by 
the CPI (M) in Bengal; it had a humorous 
one. It showed a cow and beneathit was half-
naked Mr. Jagivan Ram the calf and the 
Prime Minister shown as milking the cow. I 
can understand its subtle humour though it 
is guilty of 'suggestio falsi, essio veri'XX 
shows the untruth but at least there is some 
fun in it but where is the humour in Jan 
Sangh's handbill. They preach rank 
communalism. I will end these observations  
about  the symbol. 

Now I was struck by an observation made 
by. 
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SHRI PRIM MANOHAR (Uttar 
Pradesh) : I was a statement of fact that, 
cows a <: being butchered. Every year 
according to the Go Hathya Nirodh Samiti 
you ar- butchering one crore cows in our 
countn (Interruptions). 

THE VICE CHAIRMAN (SHRI BAN-
KA BEHARV DAS): I won't give you 
permission tc interrupt like this. Mr. Jain 
you need lot reply to them. 

 
THE VICE CHAIRMAN (SHRI BAN-

KA BEHAR ' DAS): Will you kindly 
resume your s peach ? 

SHRI A.P. JAIN: I was particularly 
interested in some observations of the 
previous speaker Mr. Z.A. Ahmad. He 
referred to th question of prices and 1 
think his obserrvations were very relevant. 
In paragraph 5 of the President's Address 
the question  prices has been dealt with. It 
is said the » 

"The wholesale price index is now 
approximate y 3.4% higher than the level 
about i year ago. But it is important to not 
that amidst this pressure on prices  
foodgrain prices have declined by about 
6.5%." 

Mr. Ahmed talked about parity in prices 
and I am on! of those who completely 
subscribe to that view. Now, here it is clear 
from what the President has said that there 
is a d stortion in prices. That is why the 
food prices have gone down, but the prices 
of industrial products went up. This 
disortion must be removed. I am sorry to 
ay that in this Address I do not find any 
iroposal for the removal of this distortion 
When the spokesman of the GDvernme it, 
be she the Prime Minister or be he some 
other Minister, speaks in the House I trust 
hat he or she will explain it. They should 
give some details as to how they are going  
not only arrest the rise in prices but also  
remove these  distortions. 

Now, Sir, M r. Z.A. Ahmad also referred 
to the progres Ive forces and he suggested 
that the Congv ess must come nearer to the 
progressive forces. I fully subscribe to his 
observatior. but there is also a proviso to 
that. I would d like these progressive 
forces to judg: things more from India's 
point of view than abroad and that will 
bring us nearc . It is necessary that they 
should also re .rient themselves to it. 

Now, Sir, coming to some other points 
raised by the President, the linchpin of his 
Address is unemployment. With it is the 
connected problem of population control 
and the removal of poverty. So long as there 
is unemployment, proverty cannot be 
removed. Now, Sir, there are cortain very 
significant facts about the economic situta-
tion of India. The first is the impact of the 
postwar doubling of the birth-rate from 1.25 
to 2.5 per cent. In the decade between 1941 
and 1951 the population rose from 1.25 per 
cent per year. In the next decade it was 2.5 
per cent per year. In the 1950's and the early 
1960's there was pressure on food and now 
these of the postwar generation are reaching 
the employment age and there is, therefore, 
pressure on employment. Failure to take 
advance action has led to the present youth 
and social unrest. I am sorry that in the 
Fourth Plan the Planning Commission took 
a rather, what I should say, complaisant view 
of unemployment. While the previous Plans 
were giving some figures, may not be correct 
figures and even erreneous figures about 
unemployment these figures, however 
faulty, served' at least to highlight the pro-
blem of unemployment the Fourth Plan 
admitted that they could not identify the 
criteria by which unemployment could be 
determined. Therefore, they appointed a 
committee and, as usual, when you refer a 
matter to a committee, nothing comes out of 
it. Instead of fighting with the problem, the 
Planning Commission just slurred over it. 
Perhaps it was for that sin of omission if I 
may use the Gandhian language the com-
mission had to go as a body because they 
had slurred ever the problem, the most 
important problem. I understand that the 
Reserve Bank is now making certain studies 
to identify the extent, nature and 
implications of the problem of unemploy-
ment. I do not know what the findings are, 
but I understand that some report is under 
the consideration of the Reserve Bank of 
India. 

Whatever that be, the fact remains that 
the criterion of unemployment in the West 
is not applicable to this country; unemploy-
ment here is something quite different. If 
this problem has to be tackled, it is necessary 
that intensive and correct studies must be 
made firstly into the extent of unemploy-
ment. Mr. Z.A. Ahmed gave some figures, 
but they are not dependable figures. So 
correct figures have to be obtained. Then 
the nature of unemployment and the econo-
mic implications of that unemployment have 
to be studied before that problem can be 
tackled. The brief observation made by the 
President in his Address is not enough but 
immediate steps have to be taken to make 
studies.   If I am permitted 
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to make a few observations, 1 would say 
that firstly the worst from the 
unemployment exists in the countryside 
where according to one of the reports the 
average annual income of a labourer is 
about Rs. 120 or Rs. 125, per year.    Who 
can live   on    Rs. 10 a month ? 
You buy a cup of tea for 
four annas. It is just equivalent to two 
cups of tea. Who can live on two cups of 
tea a day. This problem can certainly be 
dealt with. There is plenty of work to be 
done in the countryside. There is plenty 
of people who can do the work and it 
does not require any foreign exchange. 
So, an intensive programme of rural 
works, buil ding of roads, irrigation, 
drainage works, work regarding soil 
erosion, etc., must be laken in hand 
immediately and on an exten sive scale, 
and this will of course require rvisory 
Staff; it will require engineers; it will 
require overseers, i here is a high degree 
of unemployment among the engineers. 
There is no reason why the engi-should 
not find employment there. In fact it will 
require a large number of educated 
persons. Anybody who has some 
education can work there. I do not say 
that they should be paid high salaries or 
even the normal salaries because when 
we are dealing with a social problem of 
that nature, the salary may be just 
subsistence, In short our policy should be 
that no young man reaching adulthood 
should be in a position to say that he was 
willing to do nation-building work at the 
minimum wage j or salary but got no 
opportunity to do it. May be we may have 
to postpone someof our grandiose 
projects in order to take up these works 
but it is well worth doing. There is no 
need of these pilot projects. These pilot 
projects often delay the implementation of 
the scheme. We have got more than 
twenty years experience of unemployment. 
So we should go ahead immediately with 
the imp'ementation of the scheme rather 
than defer it by having some pilot 
experience and then going in for actual 
implementation. 

1 want to refer to another thing which 
has not found a place in the President's 
Address, and that is about the public sec-
tor. 1 suggest that a quick survey should 
be made of the chronically uneconomic 
public sector projects and they should be 
reoriented and given new management 
or, if necessary, should be closed down and 
their assets transferred to more profitable 
put-poses. 

I have a particular instance in my mind 
and that is of the Nangal Fertiliser Plant. 
11 is so uneconomic that if all open and 
hidden subsidies (that is, subsidised 
electr - 

city etc.) are counted, the cost per tonne of 
fertiliser producted in it works out to 100 
per cenl more than that of the modern 
Indian factories and 150 to 100 per cent 
more than that of factories abroad. The 
electricity, the buildings and some of the 
equipment used in this factory could give 
better results if used for some other 
purpose. 

All pub'ic sector enterprises should be 
made autonomous and made to compete 
with other similar public sector units. In 
the name of coordination and pooling, too 
much inefficiency is being shielded. If [hey 
have to accept some social responsiblity 
which comparable private sector units are 
not obliged to bear, the public sector units 
should be given some concessions and 
facilities openly. But they should not be 
spoonfed in a manner as they are being 
done today. 

Another important subject to which I 
would like to refer is the population pro-
blem. The President has dealt with the 
population problem in paragraph 14 of this 
Address.    He says:- 

"The results of the new Census will be a 
grave reminder that the Family Planning 
programme has to be pushed forward with 
much greater vigour. This programme can 
only be fulfilled if it becomes a movement." 

Now, Sir, the last census also gave us 
that grave warning. So there is nothing 
new about the census. It is obvious. It is 
visible to everybody that our population is 
increasing at too fast a rate, at about 2.5 
per cent per year. If you take account of 
the normal price rise, it comes to 1.5 or 2 
per cent per year. In this year it has been 
3.4 per cent. The two added come to 4 or 
4.5 per cent, and that leaves out of the 
gross per capita income increase of about 
5 per cent, barely half to I per cenl per 
year. If we go at this speed, we will take 
100 years to double our income. The words 
is not going to wait for it, the Nax-alites 
are not going to wail for it. Neither is the 
modern thinker nor the modern scientist 
going to wait for it. I remember-the other 
day I was attending Dr. Barioughs address 
at the Vigyan Bhavan. He pointed out that 
there are barely 37 years for the world to 
control its population and to adjust it with 
the means of production. After that things 
will go out of hand. India, in 2000 AD or 
there about will have doubled its 
population; and once we double our 
population the economic problem will go 
absolutely out of our hand. So we have got 
some time. We are not as yet on the brink 
of the disaster.   But unless 
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we take immei iate steps to control the 
population grow th, India's future is very 
dark. 1 am sorry that merely saying that we 
must conve-t family planning into a mass  
movemen    takes  us nowhere. 

I trust that when the spokesman for the 
Government speaks, he will give us somee-
thing more cor rete about what Government 
have in mi id for controlling the population 
explosion which I consider to be the most 
dangerous for the political, economic and 
social spheres 

I want to reer to another observation in 
the Presidents Address. I admire that 
observation. I like it. It is about the Voters, 
verdict ,n the last General Elections. 

"Witr that verdict the period of 
politic; J uncertainty and of the 
menoeuvrc ends." 

DR. K. MAI HEW KURIAN (Kerala): It 
only begins. 

SHRI A.P. AIN: It does not. Rest 
assured. We lave seen far too much of 
defections. lr. Chavan, Home Minister at 
the timi. talked of a Committee appointed to 
ceal with the problem of defection. He 
decried the defection here in the House. But 
I am sorry to say they were empty  words. 

SHRI N.G. GORAY (Maharashtra): That 
was when he Congress was defeated. Now 
they are \ elcoming it. 

SHRI A.P. J. <IN : Please do not inter-
rupt.   I respect sou a little too much. 

SHRI N.G. GORAY: I thought I should 
remind you of it. 

SHRI OM MEHTA: Suppose one does 
not like the programme of party and then 
goes to the other side. 

SHRI A.P. JAIN: What the President 
means by this  bservation is that the de-
fection as a usiness proportion must be 
ended. Nov we have in sight the end of 
these S.V.D s. The electorate in its wisdom 
has dec .ired in unequivocal terms that  they 
want  stable governments. 

SHRI LOKAMATH MISRA (Orissa): 
Mr. Vice-Chair: tan, probably Mr.. Jain does 
not know that his leader in the Orissa 
Assembly depei ds only on defections. He 
has submitt. I a lilt to the Governor. 
Depending on t lis he is thinking of forming 
the  Ministry. 

SHRI A.P. JAIN: It is not a question 
of any leader. Whether it is the leader of 
your party or my party. 

SHRI      LOKANATH      MISRA : Dr. 
Harekrushna Mehtab is the leader of the 
Congress (R) party for the information of 
Mr. Ajit Prasad Jain who seems to be a very 
knowledgeable person. But presently he 
does not seem to be so. 

SHRI A.P. JAIN: I accept my ignorance and 
Mr. Misra's profundity of information. The 
fact is that there must be an end to these 
defections. Nobody should be encouraged to 
defect whether it is my party or their party 
because defection is the worst malady not 
only in this country but anywhere in the 
world. Now the people have given a definite, 
verdict that they do not like shaky 
governments, these S.V.D.s, they want to 
give a definite verdict in favour of a party. 
And fortunately such a party is mine. That is 
not a phenomenon peculiar to India. It is to 
the whole of South Asia. Look at the results 
in Pakistan. Mr. Bhutto got a majority of 
80% in West Pakistan while Sheikh Muji-
bur Rehman got a majority of about 98 per 
cent, in East Pakistan. Similarly, Mrs. 
Bandaranike got a majority of about 75 
percent, in Ceylon. So the electorate in 
South Asia is sufficiently alert. They know 
what is in their interest, and that is one 
reason why they have voted so and 
massively for the Congress and  its  leader,  
Mrs.  Indira  Gandhi. 

Therefore, I am glad that this politics of 
defection and shaky S.V.D. governments is 
coming to an end and we must take 
advantage  of it. 

Mr. Vice-Chairman, I will not give you 
the opportunity to ring the time bell. The 
electorate has reached maturity. They have 
given their clear verdict and we must honour 
that verdict . If we have any respect for the 
electorate, then my party and the parties 
sitting on the opposite side must end this 
game of defection and there must be table 
governments with sufficient strength  to 
serve the people. 
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SHRI JOACHIM ALVA (Nominated): 
He has a releavant question. 

THE VICE-CHAIRMAN (SHRI BANKA 
BEHARY DAS): Let him listen first then I 
will give him some time. 
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SHRI SRIMAN PRAFULLA GOSWAMI: 
On a point of order. Shri Rajnarain is 
defeated. The public has known that he has 
been rejected by the voters in the 
constituency. He can now deceive himself, 
but he cannot deceive Shri Rajnarain is 
making all these false and mischievous 
allegations that the ballot papers were 
stolen, etc. Instead of saying these things 
here, he can file a suit in a court of law, and 
prove to the court that his allegations are 
correct. He knows that if he says these here, 
he is protected. But I protest against that. He 
can deceive himself not others. 

THE VICE-CHAIRMAN (SHRI 
BANKA BEHARY DAS): This is not a 
point  of order.   This is an interruption. 



97 Motion  of  Thanks [24  MAR.   1971] on President's Address    98 
 

 

SHRI G. A. APPAN (Tamil Nadu):. 1 have 
a very ital point of order. He cannot raise all 
these false and malicious allegations on he 
floor of this august House. If he has anything 
to say, let horn go to a curt of law. Sir, let 
him realise that the me of the House is very 
precious. And let him adhere to parlia-
mentary practies and say something very 
valuable. Let him not try to steal a march 
over  bets in getting wide publicity through 
this method which he is showing. 

THE VK I-CHAIRMAN (SHRI BANKA 
BEE \RY DAS) : This is point   not a   point   
of   order. 

SHRI G. A. APPAN: This is really a 
point of order. 

THE VIC ^CHAIRMAN (SHRI BANKA 
BEHARY DAS): I have to decide that. I wil 
only request Shri Raj-narain to look   o the 
clock. 
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THE VICE-CHAIRMAN (SHRI 
(AKBAR ALI KHAN): Your time is up.   
Two minutes more. 
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SHRI JOACHIM  ALVA: Giant killer, 
George Fernadez lost his election because 
his SSP Party joined the Jan Sangii this 
time. 

SHRI JOACHIM ALVA : Si , his time is 
up. We do not get so much time. 
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DR.   Z. A.   AHMAD: Is this language 
permitted ?

[MR.      DEPUTY     CHAIKMAM    in    the 
Chair]

SHRI    OM    MEHTA: This   is    highly 
objectionable, it should be expunged. 

SHRI      AKBAR     ALI    KHAN: That 
should be expunged, Sir. 

SHRI JOACHIN ALVA: He should be 
expunged. 

***Expunged as ordered by the Chair. 
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SHRI    NIREN   GHOSH: Mr.    Deputy 
Chairman, Sir, this Address of the  President 
is a tame anti-climax to the roaring 
propaganda that was unleashed from the 
ruling Congress and particularly by Prime 
Minister Shrimati Indira Gandhi across the 
length and breadth of the country.    If you 
study this Address you will not find a singlt 
word   that   can   hurt   monopoly   capital, 
that   can   hurt    foreign   private   capital, 
that   can   hurt   the     feudal  elements,  the 
three     enemies  of India.   You  will  not 
find  that.    All  genuine  democrats  appre-
hended  as  much.    Open  and   unashamed 
reaction   has   been   routed.   I   have   no 
need to    shed any tears for them.   But it is 
a fact that the peoples of this country have 
not yet recognised sub file reaction that  
hides   behind   the   Purdah,   reaction that   
is   hiding   in   the   new    Congress, 
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the present Government are the    sei of the 
big bourgeois, the servitors of the elements 
and  also the watchdog of capital.   Sir, here   
was so   much   trumpeting about   the   c 
tutional lents.     Why is not word    saying 
that  the right  to in    by    the    big     mo1 
or    by   the    feudal     elei would away?   
Why not? Can Congress Benches provide   
any answers They arc the masters of you, 
may not be all of you, but primarily the 
Government heir servitude. When g about 
the abolition of the princes privy purses and 
privileges, they carefully and deliberately 
avoid saying that it be abolished without 
any cot They   want   to   compensate-against   
the 
wishes of the people 

SHRI ARJUN ARORA (Uttar 
Pradesh): No, 

SHRI NIREN GHOSH:   ...and 
people's money. 

>1   ARJUN   ARORA: We   d 
want to give any compensation. 

SHRI TSIREN GHOSH: Whether Mr. 
Arjun    Arora    wants    of
 
Mr. 
Chandra. Shekhar  wants  or  no not nutter 
a   whit with   Shrimati Indira Gar. 

SHRI ARJUN ARORA: It d 

SHRI  NIREN  GHOSH: 1   will   be  in 
ucceed 

; be provided. I  you to do that and 1 
shall see wiiether you succeed in that. Let 
us be clear. I have not forgotten when ' the 
non-official Resolution of Shri Banka 
Behary Dar; abolition of privy purses. 
Shrimati Indira Gandhi ran helter-skelter, 
came to this Lobby, called the Congress 
Members and threatened them saying: Do 
no this non-official  Resolution. 

SHRI ARJUN ARORA: No, no. 
it of order. ... 

SHRI NIREN GHOSH: I have seen it. 

SHRI ARJUN ARORA: He is al-
together wrong. Nobody threatened any 
Congress Member, much less our res-
pected   leader.    What   goes   on    
between 

our   leader  and  ourselves   is    an    inner-
ilTair. 

Jusl as we do not refer to differences l    Mr.      
Niren    Ghosh    and   Mr. Promod Das 
Gupta, he should not refer to our inner-parly 
affairs. 

I NIREN GHOSH: You will be d I 
your leader for this inter-. !i     
nuch 1 can say. 

SHRI    ARJUN    ARORA: I    will    be 
satisi remember it. 

SHRI NIREN GHOSH: Now, Sir, they nds 
land reforms it is an urgent  necessity.    
Then,  they say  that  at ven   by the   
Government    of • Governments have taken 
4 P.M.   some measures. If it is a concurrent  
not the Government  of aken on its own a 
single land reform ire ?   Why   have   they 
not declared urn   on   peasant  indebtedness? 
ave they not declared the should, be given to 
the tillers free of cost remnants  would be   
abo-not  ?    It is a conLin Parliament       
could      let not   ?   Can   they   answer    ?    
No. cause  they  are the pro-the feudal 
interests.   They cannot.   That  is  why  they 
-are  bluffling the this fashion. 

No'    only     that,      as     regards     the 
h?ed banks, benefit has not accrued common 
people, has not   accrue to tntry.    It  is the 
same as   I Since   the   Government   is   the   
collective in,   the   collective   servitor   of   
the class, the monies of   thefour- banl      ire  
being" chan- arily into the monoply   houses. 
sector as before, and it is still continuing. 
Why so  ?    Can anybody answer ?    Can 
Shri   Chandra   Shekhar   answer    Can 
rrora answer ? 

DR. K. MATHEW KURJAN: It is an 
inconvenient   question.    ,Do   not   ask   in- 

;ons. 

SHRI ARJUN ARORA: He has asked i on 
and I should answer that. 

MR.    DEPUTY   CHAIRMAN: He   is 
not yielding. 

SHRI  NIREN GHOSH: All  told,  Sir, 
The Government of India has large amounts 
of  liquid   capital,   cash   deposits   in   the 
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Government financial agencies, in the 
fourteen natioi alised banks, in the L.I.C., 
in the State Lank, and all .those institu 
tions. It would be to the extent of some 
thing like Rs 5,000 crores or more. 1 
put the question, I did put it before and I 
again raise it an this occasion: why not 
Rs. 500 crore? annually be given interest 
free to the poor and medium peasantry 
at the time of agricultural operations, 
against   then so  that   they  can   be 
freed from the shackles of the money 
lenders? Is it because the moneylenders 
are their prince support in the villages? 
Is it because the feudal elements arc their 
prime support in the villages ? So, it is 
a Governmer that is anti-people. It 
is true that the people have voted for them. 
The people ha e not known them in their 
colours so fo r, the people have been 
deceived for twenty-two years. They 
have not yet learnt to discern through 
the verbiage e id all that. Rut in future 
we can only hope that they will do so. In 
some parts of he country they are at least 
beginning  to  : see  linn   game.    So, 
dent's Address. 

As regards  the Centre and the States I 
would this question.    When an election in a 
State, who is the Governor I whether the 
Assembly will sit or not'   He is an 
impostor 
on  the  no people.   The Governors  in  
country are like  so many is in the States 
relation with    the State people.   When the 
Assembly elect MI has taken place in Orissa 
and V I, who is the Governor to decide 
whether the Assembly will sit or not? 
The Assembly is far above the Governor. 
He is one single individual. He is an 
autocrat. He is almost a.Czarist autocrat, 
nothing more, nothing less. Why should 
the Legislative Assembly sit depending 
upon the pleasure of the Governor 
who is an ip.postor? Are they Moghul 
s? Are he people of the State bond 
slaves of New )e?hi? Thai is the question 
that: is being mi ed in the' minds of the 
States people lowadays. I would like to 
say why shou d not the fullest possible 
autonomy ted to the States.   Endia is a vast 
prison house of the teemii toiling mil l ior  
shackled to the chariot wheel of the 
nonopolists and feudal elements, driven by 
the Congress Government which is their 
collective political representative. It is ,'ust 
like that. Why should it be so? Whj should 
their voice not count? After twenty years of 
rule you have brought the country to the 
verge of starvation, you have bartered .'our 
rights to the foreigners, to the foreign 
private capital, and you are still welcomin | 
them; you haver bartered the rights of tl e 
people to the monopolists, 

you have ganged up with the foreign capi 
tal who are enemies of India, and at the 
lowest rung of the ladder in Asia is India 
as regards per capita income, poverty, 
unemployment and what not. Who is 
responsible for that? This Congress 
Government. And Shrimati Indira 
Gandhi says, "I have followed in the foot 
steps of my father." Yes, you are 
so you are following in the footsteps of 
your father. You are making the country 
poorer and han; i the country on 
a platter to the feudalists, to the monopoly 
capita! ig up as partners 
with   the   foreign   ca That   has 
been hapjjening in the country, that is what 
you have been doing. I pose a question. 
I know. Whatever Mr. Bhupesh's party 
might say, if a Bill is brought forward in 
the West Bengal Legislative Ass 
that we take over all foreign capital in West 
Bengal, that even we confiscate it, I dare 
say, his party there would not have the 
courage to oppose it; and the As: 
will pass it. When it is the will of four 
and a half »ple to liquidate the 
enemy sector in one State, who is the Govern- 
rrtent of India to come forward and say 
that it is not your ;rotect the enemy of the 
Indians, thai is  capital?   Are  we  born  
slaves?  Ws that we are like born slaves, 
that secondary citizcns,and we hase beeu 
ted as slaves.   And that is how it is taking 
place. If we bring forward a piece of !• 
tion  that we will give land to the till. 
of cost, without compensation to the ow ner 
and if it reflects the will of four and 
crore people of West Bengal or of any 
State, why should New Delhi come fo 
and why should the Supreme Court intervene 
to nullify the expressed wfli of the people, 
the Bill passed by the Legislative Assembly, 
which collectively represents the so. 
will   of the  State   people?   Why?  Then, 
where are we living?   And what for are 
we living?   If in any State they v., 
give free reign to the monopoly capital and 
foreign capital and all that and make India 
poorer, that is agreed   to.   But if there is 
any democratic Stele which wants to 
away I oly capital within its State frontiers-
whether Indian or foreign capital 
why should New Delhi come forward as 
the protector of the enemy of the , 
of India and say, "You have no right"? 
Then in any State, in West Bengal or Kerala 
or Orissa or anywhere else. Eople slaves? It 
is the expressed voice of millions of those 
States. That is the question that has been 
raised. 

Then, I say that the post of the Governor 
should be abolished once and for all.   It is 
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an anachornism, it is an imposition, it is 
autocracy, pure and simple. Every State 
Assembly should be sovereign as regards 
regulating its own affairs. Whether a 
Ministry is to be formed or not, the State 
Assembly will decide, and if it cannot 
decide, then it will decide when to hold 
another election and will make some ad hoc 
arrangement. There is no need of any 
Presidential Rule. Presidential Rule is 
another name for unbridled oppression and 
suppression and nothing else. This 
suppression is taking place in all the 
States. Mr. Kul-karani talks of 
Maharashtra. It is an advanced State. Is 
there no unemployment there? Why have 
you not removed unemployment there? If 
the obstacles of New Delhi are removed, 
we in West Bengal can remove 
unemployment in a year. 

AN HON. MEMBER: How? 

SHRI NIREN GHOSH: In a year we 
will do it. 

(Interruptions) 
SHRIA.G.KULKARNT: Have you 

been able to give employment to one single 
person? 

DR. K. MATHEW KURIAN: You give 
power to  the States. 

SHRI  NIREN  GHOSH: You  do  not 
give power to' the States. What can we do? 
If we have the power we will take over or 
nationalise. (Interruptions) I tell you, Mr. 
Kulkarni-if we do not have the power, we 
will secure the power. We will wage a 
giim struggle for that. We want to tell you 
freely and frankly. When we get that 
power we will nationalise all foreign banks, 
all foreign monopoly capital.  .. 

SHRI    A.G.    KULKARNI: You    had 
the power. 

SHRI NIREN GHOSH: ..and Indian 
monopoly capital even without compen-
sation. Where the democratic movement is 
strong it cannot be dictated. We will 
liquidate feudalism. 

(Interruption by Shri A. G. Kulkarni). 

Not only that. Each State in India has 
enough resources. Look at Bihar. It has 
abundant number of mines, coal, mica and 
what not. If they can all become the 
property of the State Government it can 
work wonders. It can set up hundreds of 
new factories each year. 

Similarly, in West Bengal, with the acqui-
sition of these resources by the State we can 
set up new factories and open the closed 
ones. We can launch a crash programme for 
the rural areas. May I know how many 
closed factories are there in India? Why are 
these not reopened? You cannot take over 
even the management of these closed 
factories. For everything you have to seek 
the permission of New Delhi. Then what are 
we for? If a State Government and its 
Legislative Assembly cannot legislate even 
for re-opening a closed factory what is the 
good of it? You take away all the money 
accruing from the taxes. You take away all 
the income-tax earnings. You take away 
from West Bengal Rs. 500 crores annually. 
From Bihar you take away perhaps Rs. 200 
crores. From Maharashtra you take away 
Rs. 600 ctores. This is the wealth produced 
in the States. With this huge money as the 
working capital we can run all the closed 
factories. We can establish hundreds of new 
factories annually and we can liquidate and 
remove unemployment once and for all. We 
can do that. At least in West Bengal the 
democratic movement is strong enough to 
do that but we cannot do that. We have no 
power. We are like slaves. New Delhi has 
become the enemy of the peoples of India. 
That is the position we have been reduced 
to. So I say the Centre-State relations 
should be drastically revised. 

In this connection I would like to remind 
you of the role of the D M.K. It is not a 
happy one. I wish the D M.K. leader was 
here. They used to say that they would fight 
for State autonomy. But they have not 
launched a single massive struggle for 
autonomy. For four years the Tamil Nadu 
Government has been in their hands: they 
are still in power. But this Government has 
been a hoax to bluff the Tamil people. Their 
role throughout has been tofecure some 
Rupees from Delhi for the Tamil bourgeois, 
and not to fight for the State autonomy. That 
is their plank and stance. That is the position 
the D.M K. Government has been reduced 
to. There is a difference of heaven and earth 
between Mr. Annadurai and Mr. 
Karunanidhi. Mr. Annadurai was a member 
of our House. I knew him. I met him when 
he was the Chief Minister at Madras. He 
told me that the C.P.I, always defended 
betrayers like Mr. .Ajoy Mukhcrjee. He told 
me that he had not built his party like that of 
Mr. Ajoy Mukherjee because he knew that 
he would betray. That was Anna's spirit. 
That spirit has been given a go by by Mr. 
Karunanidhi. He is all the time dependent on 
the Centre and is deceiving the people of 
Tzmil Nadu. That is what I say. Let the 
Tamil people open their eyes and see what 
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the D.M.K. Goverrnment is doing in this 
matter. Whatevr : they are doing is for the 
Tamil bourgeois, tot for the Tamil masses. 
So, that is the poisition. 

Now, I would like to tell you something 
else. 1 made ar accusation on the floor of 
the House with full responsibility that the 
politics of mi wrder has been initiated by 
the Government of India in West Bengal 
under President's rule. In cities, in towns, 
there was not a single murder during the 
U.F. regime. 

SHRIMATI P JRABI MUKHOPADH-
YAY: How many  murders were there 
during.. 

SHRI NIREN GHOSH: You had your 
time. Now givi me a chance. I will reply to 
each wo j of yours. I know you, i know 
your par y. 

SHRIMATI P JRABI MUKHOPADH-
YAY:   You   are  misleading   the   House. 

SHRI NIREN GHOSH: I say, the politics 
of murde' has been initiated by the 
Government of India. Have you read "The 
Critical Y:ars" by Kuldip Nayar? In the last 
page, you will find a short reference that the 
Ce.ntral Intelligence reports say that the 
Nax;lites are harboured by the Ruling 
Congress and the C.P.I. Have you read it? 
Have you read the report of the "Economic 
Time " that.. 

SHRI ARJUN ARORA: When did Mr. 
Niren Ghosh be. in to believe in what the 
Editor of a Swa antra daily, "Statesman", 
writes? 

SHRI NIREN GHOSH: Let me finish. 
Do not waste i y time. I will reply to each 
word of years later. The "Economic Times" 
after a thorough enquiry, reported that 
Hemanta Kumar Basu was murdered by the 
Naxalites. Why does the President's Address 
omit it' May I tell Mr. Arjun Arora that 
there is a Naxalite group under the 
leadership of Shri Prafulla Kanti Ghosh a 
Congress (R) M.L.A.? 1 can give you more 
particulars 

SHRI   ARJUN'   ARORA : Please  do. 

SHRI NIREN GHOSH: If required, I 
will do it. Ma\ I tell you that two nephews 
of Biren Badra, a frequent name in the 
Calcutta Station of All India Radio, are 
involved  in  this  murder? 

SHRI PITAM 1ER DAS: How long will 
you count the skeletons in their cupboard? 

SHRI AKBAR ALI KHAN: Mr. Ghosh, 
are you  prepared to condemn  violence? 

SHRI   K.P.   SUBRAMANIA   
MENON (Kerala): Whose  violence? 

SHRI AKBAR ALI KHAN: Any viol-
ence. 

SHRI NIREN GHOSH: May I tell you 
that a section of the Forward Block itself is 
involved in this murder? Why is it that Ajoy 
De, a Forward Bloc Councillor, who had a 
licensed revolver, was just sitting in a taxi 
while his leader was being killed? Everybody 
knows about it. May I tell you that the 
Naxalites had a den in the house and factory 
of Parimal Ghosh, a former Minister in 
Shrimati Indira Gandhi's Government? So, 
that is how things, unpleasant things, have 
taken place. I can quote chapter and verse; I 
can tell you instance after instance, for two 
hours, for three hours. So, that is what you 
have done. What for ? Because you want to 
crush the democratic movement. If the 
police and the military are always used 
directly, there is anger in the people. So, 
decimate the democratic movement through 
these methods. That is the policy that has 
been pursued by Shrimati Indira Gandhi. I 
have made this personal accusation against 
her with full responsibility. 

Now, Sir, why is proportional represen-
tation not provided for? It is the biggest 
democracy. But there is no proportional 
representation. Can there be a bigger hoax? 
There cannot be. Shri Chandra Shekhar 
ought to know it. But his party will not 
labour to amend the electoral rolls or to 
provide for proportional representation. 

Now about unemployment. They talk of 
unemployment. Then why automation, 
mechanization, rationalization, closing of 
factories throwing lots of people out? They 
are denying the States even the power to 
open closed factories. When they talk of 
relieving unemployment, it is a sound full 
of bitter irony and nothing else, 

Why are not the Directive Priniciples 
made part of the Fundamental Rights of the 
people? Why not? The right to property is a 
Fundamental Right. But the right to work is 
not a Fundamental Right. The right of the 
big property-owners, the monopoly houses, 
you consider sacred. But the right of the 
common man to work, you do not consider 
sacred. They can be trampled under foot. 
Let Shrimati Indira Gandhi answer this 
question: Why does she not provide for 
that? Why not? It is because that would be 
departing from 
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the path of seving the monopolists, that could 
he departing from the path of serving . 
actionaries.    Thai is why she is not doing 
this thing.. 

MR. DEPUTY CHAIRMAN: Mr. Niren 
Ghosh, you please resume your seat now. 

SHRI   NIREN   GHOSH: No,   no.    He 
spoke  for fortyfive  minutes.   I 
began   only   at... 

MR. DEPUTY CHAIRMAN: You star- 
ted at 3.55. 

SHRI   NIREN   GHOSH: I   will   finish 
an a few minutes. 

MR.   DEPUTY   CHAIRMAN: I   will 
you only two minutes. 

SHRI   NIREN   GHOSH: I   will   finish 
in  a   few   minutes. 

 take  this  opportunity  to  extend  my 
warm greetings to the  71 crores   of people 
of East Bengal fighting for State autonomy 
t  military rule and to  live as free 
citizens.    I do not know whether they are 
also talking of military rule because mili 
tary had been employed in my State.   Every 
day combing operations are taking place. 
Even after the elections thousands of our 
. party cadres have been arrested with the 
he army while the Naxalites are 
ed to go free, while others who har 
bour Naxalites are allowed to go free.   So 
are thinking    of   military 
Military is    not    succeeded Bengal. I want to 
utter a note of caution that it will not succeed 
in India also. Let it be clear to all that at least 
the State peoples, the peoples ie States where 
there is a democratic movement, are not 
prepared any longer to if New Delhi. We are 
going to fight for full autonomy for the States. 
Certain subjects may be reserved for the 
Centre. All other subjects including the full 
control over the officers, over the judiciary in 
the State, should fully vest in the States so 
that the States can pursue their programmes 
without let or hindrance. Barring certain 
subjects which are of all-India interest like 
foreign affairs, defence, currency, 
communications, etc., all other things should 
vest in the States. Unless and until this is 
done, the States are chained States, shackled 
States and the people of the States are 

A.nd this slavery we will not tol-
erate, whatever the cost, whatever the blood 
we have to give, already you have killed 250 
during the one year of President's rule in 
order to decimate the party. That is the 
policy of the Home Ministry of the 
Government of India. But let me you we 
would rather die in thousands, but we will 
not yield on this point. We w ill launch a 
relentless fight from now on so that full 
State autonomy is ensured. If certain States 
wistt to remain in backwardness and 
darkness and reai let them do so.   But 
certain States whih ing democratic polices 
and program- F'ull      pi;  and thus s an to 
 her States so people of India can fight for a 
new path of adv 

Lastly, I would say this because it con 
cerns our movement. Nowadays, 
see Naxalite Communists and nowa 
days we also see Indira Commnunists 
ao Communist Party of India. 
munist Party of Indira. 
Marx and Lenin have nothing to do with 
it. It is a dead party with a dead soul 
which has bartered away their rights to 
the bourgeois. That is what it has come 
to and we see it everywhere. Even now 
in  West  Bel is  doing so.   It   has 
done so in East Bengal. And in Kerala they 
align themselves with Muslim League and 
Kerala Congress whom they described as 
the worst reactionaries, and tea plantation 
owners. That is their role. It is a role of 
chicanery, deception, and what   not.    This   
is   how   renegades ed in all the countries. 
Let me tell the Government of India that a 
time will come when the people will see 
through this hidden and subtle reaction and 
then the   avalanche   will   turn'the   other en 
these renegades will nse be able to face it. 
Let me you this in plain words. We have 
suffered for 25 years and perhaps we may 
suffer for another decade or two. But 
finally, the down-trodden people of the 
working class will have the last laugh. I tell 
you, get prepared for that last laugh. 

SHRI BHUPESH GUPTA: So, Sir, you 
have the last laugh. 

SHRI PITAMBER DAS : What objection 
has he to the CPI being known as the 
Communist Party of Indira ? The electorate 
has equated Indira with India. 


